SUPREME COURT OF INDIA
Manoranjan Roy

V.
State of Assam

S.L.P.(C) No. 19041 of 2006
(R.V.Raveendran and B.Sudershan Reddy, JJ.)
22.04.2009
ORDER

1. This matter is delinked from Civil Appeal No. 7922/2002.
2. We find that the petitioner has filed this SLP seeking leave to challenge the order of a
learned Single Judge, even though there is a provision for a writ appeal. We therefore reject
this special leave petition relegating the petitioner to the remedy of writ appeal in accordance

with law. We are sure if and when he avails of such remedy, the time spent by the petitioner
in these proceedings will be excluded.
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